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tion No. GSR 1'745 in Gazet-
te of Indra dated the 27th 
November, 1965. 

(vil) The Customs and Central 
Excise Duties Export Draw-
back (General) Eighty-
ninth Amendment Rules, 
1965, published in NotifiC'3-
tion No. GSR 1746 in 
Gazette of India dRted the 
27th November, 1965. 

(viii) The Customs and Central 
Excise Duties Export Draw-
back (General) Ninet-
ieth Amendment Rules, 
1965, published in Notifica-
tion No. G.S.R 1747 in 
Gazette of India dated the 
27th November, 1965. 

(ix) The Customs and Central 
Excise Duties Export Draw_ 
back (General) Ninety-
first Amendment Rules 1965 
published in Notification No. 
GSR 1748 in Gazette ot 
India dated the 27th Nov-
ember, 1965. 

(x) The Customs and Central 
1!:xciae Duties Export Draw. 
back (General) Ninety-
second Amendment Rule., 
1965, pubrlShed in N otifica-
tion No. GSR 1749 in GflZet-
Ie of India dated the 27th 
Novoember, 1965. [PlGced I" 
Library. See No. LT-5H71 
65]. 

(3) a copy of the Kerala Sal. 
Tax (Levy and Validation) 
Act 1965 (President'. Act No. 
4 of 1965) under sub-sectlon 
(2) of section 3 of the Kerala 
State Leglslatur& (DelegatioD 
of Powers) Act, 1965. [PlGced 
I" LibreTtI. See No. LT-
5H9/66.] 
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COMMITTEE ON ABSENCE OF 
MEMBERS FROM THE SITTINGS 
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MESSAGES FROM RAJYA SABHA 

Secretary: Sir, I have to report the 
following messaees received from the 
Secretary of Rajya Sabha: 

(i) 'In accordance wilh the provi-
liOrlS of sub-rule (6) of rule 
186 of the Rules oC Procedure 
and Conduct of s ~ss in the 
Rajy. Sabbs, I am directed 
to return herewith the Kerala 
Appropriation (No 5) Bill, 
1965, which was pasaed by th.· 
Lok Sabha at Its sitting held 
on the 30th November, 9~5  

and transmltted to the Rajya 
Sabbs for it.s recommendation. 
and to state that this HOUle 
has no recommendations to 
make to the Lok Sabha in re-
gard to the said Bill.' 

(II) 'In accordance with the pro-
visiorlS of rule 127 ot the Rules 
of Proeedure and Conduct ot 
Business in the Raj)"a Sablm., I 
am directed to inform the Lok 
Sabba that the Rajya Sabha, 
at its sltUng held on the 7th 
December, 1965, agreed with· 
out any amendment to thE' Me-
tal Corporation of India 
(Acquisition of Undcrtalting) 
BUI. 1965, which .... pas.cd 
by the Lok Sabh. at Its sitting 
held aD the 22nd November, 
~  


